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OA.1234/99 dt.25-8-99

Order

Oral order (per Hon. Mr, Justice D.H. Nasir, Vice Chairman)

Heard Mr, W, Satyanarayana for Mr. N.R. Devaraj for the
applicant and Mr, M,C. Jecob for Mr, B. Narasimha Sharma for
the rQSpondents;

1, The applicant is praying for a declaration that he is
entitled for reengageme=nt as Casual Labour under the control
of Telecom Disfrict Manager, Visakhapatnam, interms:of various
instructions alleged to have been issusd by the Chief General
Mangger, Telecommunications, Hyderabad,

2. The applicant's case is that (his services were dispensed
with from 31-5-1992 without any notice and without giving him
any opportunity of hearing. .. It is submitted that the
spplicant was engaged as Cadual labour much before the cut off
dat= prescribed by the resnondents, i.e. 31-3-1985_under the
control of respondents with effect from 18-3-1983 and that he
had put in a total service of 1274 days intermittently cover-
ing the period from 18-3-1983 to 31-5-1992,

ploes »vl Lo Shanas
3. The learned Standing counsel Mr. Jacob disputes the glaim
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FdvameEsd thet—tbt-—was—not correet that the cut off date was
ITaw.cY

'31-3-1935, According to him the cut off date g:# some time in

1988, 1In any case,we believe that it is necessary in the
interests of justice to consider the cgse of the gpplicant

for reengagement having regard to the fact that he had served
for a total of 240 days in each yesr from 18-3-1983 to 31-12-92,
4, This 0OA is disposed of with a direction to Respondent No,2
to reconsider the case of the applicant sympathetically keeplng
in view the fact that the applicant had put in a3 many as
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1274 days from 18-3-1983 to 31-5-1992, the case of the

applicant shall be considered in preference to the freshers.

5. The OA is disposed of accordingly. No costs,

D.H. Nasir
(Vica Chairman)

‘ Dated : 25th Auqust 1999 é},&
| Dictated in Open Court
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